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lTHE YUNJAB TECHNlCAL UNIVERSITY ACT, 1966. 
(PUXJAR ACT NO, I OF 1997) 

AN ACT to proride for the establishment and incorporation oj 
a University for the advancement of' terhinical education and develop- 
ment thereoj" in the State of Punjah and for nzatters connected 
therewith. Recelved rlie assent of the Governor of Punjab on the 
11th .lanuary, 1997, and was first published for general information 
in Punjob Government Gazette (Extraordinary) Legislative Supple- 
ment. dated the 16th Jnnuary, 1997. 

Be it enacted by t h e  Legislature o f  the State of Punjab in the  
Forty-., venth year o f  the Republic of India a s  ~ O I ~ O W S  :- 

I .  (I) This Act may be  called t h e  Punjab Technioal University Short title 
Act, l1 16. and ment. cornme - 

(2) It shall come into force a t  once. 

2. In this Act and  in al! regulations made hereunder, unlesh 
the conlext otherwise requires :- ! Definitions. 

(0) "collepe" means a college o r  an institution maintained by 
or  admitted to  the privileges of the  University under this 
Act : 

(b )  "memb:r" means a member of  the Board of  Governors 
ehtablished under this Act  acd  includes i ts Chairman ; 

((.) "Principal" lnenns ihe Head of a College (by whatevcr name 
he may be called) and  includes, when there is n o  Principal, 
the person for  the time being duly appointed, to act  as 
Principal, and, in the absence of  Principal o r  the acting 
Prlncipdl, a Vice-Principal d~ l ly  appointed as such ; 

(d )  "'Iegulstions" means the Regulations of  the University 
made under this Act  ; 

(01 "technical educaticn" mears  the  education In the  subjects 
of Engineering Tt~hnolop ies ,  Sciences, Managtn  en(,  
Humanit~es,  Pharnlac). Social Sciences and Arch~tecture  

'li'ch other  sc5jects 'ia may be deemed fit by t h e  
Srare G o v e ~ n m e n t  from time to  time ; and 

(f) "Univeraity" mzans the  Puniab Technical University, 
Ja 'andkar as incorporaled under this Act. 

3 .  ( 1 )  The first  Ctan:ellcr and the first Vice-Chancellor of  the Incorporation 
Universily and the f i ~ s t  ~nenihers of the  Board of Governors and ofthe 
the Academic Csuncil  and all persons whoznlay hereafter become Unive"i'p 
such Off'icer3 01. Men;birs so long ;LS  they c c ~ i i n u e  to  hold such 
office c *  n~en~hersh ip  are hereby conctituted a body corporate by 
the n:me or '.Tile Punjsh Technical Univer~i ty ,  Jalandhar". 

( 2 )  The I l ~ ~ i v e l v t y  bliall h a % c  p e ~ p e t u c ~ l  succession and a ccmn on 
sedl wit') gowcr to acquire, hold and d ~ s p o s e  of property. and to 
con:r?ct. . u d  ~ i l a y  by the said name sue 2nd be sued. 

(3)  I! c Uni~ers i iy  :Ila11 be lccatcd at Ja land ta r .  - 
1 Fcr St7tement c f  Objects and Redscnc, see Punjab Government 
G a ~ e t t e  (Exlraoldlnary), dattd ,112 21zt Decenber ,  1996. Page\ 
17%-1-39  



Powers and duties 4. The powers and duties of the University shall be to.- 
of the Uuiversity 

(2) make provisions for providing, upgrading and promoting 
technical education and training and Research i n  Technical Education 
and t? create enterpreneurship and a conducive environment for the 
PursUlt olf the technical education in close cooperation with industry. 

(2) generate and maintain resources through Consultancy scr- 
vices, testing services, continuing education programmes, national 
and interpational collaborations and transfer of intellectual property 
rights. 

(3) institute and confer degrees, diplomas, certificates and 
other academic distinctions ; 

(4) 1 hold examinations and to grant and ct nfer degrees, drp- 
lomas. cirtificates and other distinctions to and on persons who- 

(a) sh11l have pursued a course of study in the University 
r in one of its College. unlcss exempted therefrom in the \ anner prescribed hy Regulations and shall have passed 

t ,  e examinations prescribed by the University ; 
(h)  shall have carried on research under coaditions prescribed 

by the Regulation$ ; - 
3 (5) confer honorary degree5 in the manner laid down by the 

Regulatii -s ; 
(6)  linstitute Professorsl:ips, Readerships, Lecturerships and eny 

other teecliirg nosts requlred bv the University and to appoint per- 
sons t o  s ch Professorships, Readerships, Lecturerships and other 
posts ; P 

I. 
(7) institute and award fellowships. scholarships. studentships, 

' exhibitiod and prizes in accordance with tile provision of the 
/ Regulaticlrs : 

(8)  insl~tute and ma~nlr in  Halls and Hostels ; 
and contiol the residence and discipline of the 

251tl to make arrangement for proinollng 

museums and to provide 
as 1s requ~red ; 

(71) Idemand and rrcene such fee\ and other chargia as ma) 
he prescr'bed by Regulat~ons , 

(12) Hold and manatre t~uqts and endowments wluch may be 
created in favour of Un~v<l?liy . 

(13) Institute and manage - 
(a)J Pnntlng and Pub~~cat lon  Deplrtnicnts : 
( h )  U n l v e r ~ ~ t y  rx tens~on Boatds ; 

Infoimatlun Bcreau . and 
( d )  Errployment Bureaus : 

(14) hake  special provi\ionz for the spread of tec!mcal 
education aniolygst classes and communities which are educationall> 
backward ; 

(15) make p~.ovisions for- 
(a )  the maintenance of National Cadet Corps or other 

similar nlganlcations , 
(h) Physical and nyl~tary tralning ; anti 

( r j  spcrts and rthletic club5 . 



(16) create  administrative, ministerial a n d  other necessary 
posts and make appointments thereto ; 

(17) receive gifts, donations or benefactions from the State 
Government o r  the Central Goverument and t o  receive bequests. 
donations and transfers of nlovable o r  immovable property fronl 
testators.donoas o r  transferors, as  the  caae may be ; a n d .  

(18) d o  all such other acts whether incidental to'the powers 
aforesaid o r  not, as  may be requisite in order to further the  
objects of thc  University. 

5. (1) The territorial limits in which the  University shall  
exercise its powers a n d  perform its duties shall  be  the  whole of  
the  Stat : of Punjab and other regions outside t h e  Sta te  of Punlab ega 
as  may he decided by the Bom.rd of Governor<ifrom time to tlmc 
subject t o  any regulations. and statutes. ' 

(2)  Notwithstanding anything contained in any other law for 
t h e  time being inforce, any college imparting: technical education 
and sit uated with the limits o f  the area specified under sub- 
section (1) shal!, with effect f rom such date, a s  may be notified 
in this behalf by the State Government, be deemed t o  be  asso- 
ciated ~ i t h  and admitted t o  the privileges of the' Universiry a n d  
shall cease t o  be associated in any way with, o r  be admitted t o  
any  privileges of, the  'Pun jab  University, Cbandigarh,' "Punjabi 
tinivcrsity, Patiala and Guru  Nanak  D:v Un~vers i iy  Amritsar : 

Provided that-- 

( a )  any student of any such-i-college affiliated t o  the  Uni- 
versities mentioned above before the sajd date,  who 
was ~ t u d y i n g  for any degree o r  diploma examination of 
the said Universities shall be permitted t o  complete 
his corrrse in preparztion therefor and the  University shall 
hold for such students examination in acccrdance with 

tile curricula of study in force in those Universities for 
such period. as  ma.y be prescrihed by Regulations; and 

(b) anv such student may, until any such examination is held 
by the  University. be admitted t o  the examination o f  
the said Universities and be conferred the  degree, 
diploma cr any other privileges of those Universities fo r  
which he q u a l ~ f i e s  c n  the  result of such examination; 

6. ( 1 )  No perscn shall be exc1udcd"from any office o f  the  ' 
University or from memberchip of any of its authorities or from 
admission t o  ally degree, diploma or  other academic distinction or  
course o f  study on grounds only o f  religion, race,,caste, sex, place 
of birth o r  any of them : 

Providcd that the  University may maintain any college exclusively 
for women either for education. instruction o r  residence or, reserve 
for women o r  members o f  classes and communities which a r e  
educationally backward for piirpbses o f  admission as  students in 
any college. 

(2) I; shnll nL>t be larvful for the University to impose on  any 
persoll :.my test M!-.at so .?ver rcl-ting t o  religion, race, caste, :ex, 
place ol' birth in order to entitle 'lirn to hcld any post o r  any 
offic: in i!ie I ln iv~rs i ty  .'or lo  enjoy ur exerc i~e  any privilekes o f  
t h e  l!ni\,erslty o r  benefactions t l~c reof .  

Territorial 
exercise of the 
powers. 

University 
open to a11 
irrespective 
of religion 
race, caste, 
sex u r  place 
of birth 



Bfficen of the 
University. 7. The following-shall be the officers of jhc liniversity2ua~~~e1y:- 

( i )  the Chancellor. 

(iil the Vice-Chancellor, 

(iii) the-Pro-Vice-Chancellor, 

( i~?)  the Registrar, and 

(vl'such other persons in the service of the University as mn] 
be declared by the Regulation3 to be the off ice~s of the 
bniversity. 

I 

Appointmat Subject to the provisions of this Act, the powers and 
powen and officers of the Univ-rsity other than thp  Chancellor, 
duties of Officcps, Pro-Vice-Chancellor. and the Registrar, the their terms of 
office etc. shall hold office and the filling of the cnsu'il 

vacancieb in such offices shall be provided for by the Regulation>. 

42) The mode of appointments, term5 and conditions of service 
and the functions of the officer\ of the Univeni t~ ,  other than the 

r, the Vice-Chancrllor, Pro-Vice-Charrcellor and the 
shall be prescribed by Regulation in so far as they are 

Chancellem. 9. ih6, Governor of Punjab shall bc the Chancellor of the 
Universijy. 

Appointment, 
10. (1) The Vice-Chancellor shall be appointed by the Chancellor 

powers,  ti^^ from amongst distinguished persons in the f~e ld  of technical edu- 
andCondition8 cation on the advice of the State Government from the panel of 
of service of Persons r commended by tEe Rrard of Governcrs througlz a Search 
Vice-Chance11or cornmitt $ e to be nominated by the Board of Governors : 

I 

~ i o v i b e d  that the Vice-Chancellor of the University shall be 
for a period of +I-rec->ears by thz State Government to 
e day to dcy affairs of the Un~versity. 

(2) The Vice-Chancellor shall hold office fcr a term of three 
years which nlay be extended bv the Chancellor, on similar advice 
and Recommendation of the Board of Governors for further 
period of three years. 

(3) he Chancellor shall determine the amount of remunera- 
tion and other conditions of service of the Vice-Chancellor : I I 

Provded that such terms and conditions shall not be altered to 
the disad antage of the Vice-Chancellor during the terms of offrce. 

(4) Inlcase of illness or  absence or  leave of the Vice-Chancellor 
or  in any other contingency, Pro-Vice-Chancellor shall act a s  
Vice-Chancellor. 

(5) Th Vice-Chancellor shall be Principal Executive and academic 
officer o the University and sball exercise general control over 
its affair in accordance with the Regulations a] d &Ire effect to 
the decis 1 ons of the autk.orites of the Univers~ty, 



(6) The Vice-Chancellor shall have the power of convening 
meeting of the Academic Council. 

(7) It shall be the duty of the Vice-Chancellor to  ensure that  
the pro1 isions of this Act and the Regulations are faithfully observed 
and hc ,hall have all powers necessary for this purpose. 

(8) rf, in the opinion of the Vice-Chancellor, an emergency 
has aris,:n whicb requires immediate action to be taken, the Vice- 
Chance!lor shall take such action as he deems necessary and shall 
report the same for confirmation a t  the next meeting t o  the authority 
witch in the ordinary course would have dealt with the matter . 

Provided that if the action taken by the Vice-Chancellor is not 
approve 1 bv the authoritv concerned he may refer that  matter to 
thr Ch   cell or bv'lose decision thereon shall be final. 

l9ro, ided further that where any such action taken by the V - 
C:hancellor affect? any person in the service of the University, such 
psrson s$all he entitlted t o  prefer, within thirty days f rom the 
date on  w'7ich he receives notice of such action an appeal to the 
Board of Governors. 

(9)  The Vice-Chancellor shall exercise such other powers as 
may prescribed by the Regnlations. 

Appcintment, 
11. (I) The Pro-Vice-Chancellor shall be appointed by the powers and 

Chancellor on th(x advice of the State Government from amongst conditions of 

the panel of persons recommended by the Board of Governors. service of Pro- 
Vice-Chancellor. 

(2) The Pro-Vice-Chancellor shall hold office for a term of 
three years which may be extended by the 'Chancellor, on similar 
advice on the basis of the recommendations of the Board of 
Governlrs for a sabjequent term of three years. 

(3) The Chancellor shall determine the amount of remuneration 
and other conditions of szrvice of the Fro-Vice-Chancellor. 

( 4 )  The Pro-Vice-Chanci-llor shall ~ ~ ~ 1 s t  the Vice-Chancellor in 
respect of FIIC'I matters as m3y h: so:cif~ed bv the Vice-Chancellor 
i n  this be'q~lf. from tims to t~ n: 17 i shslf also exerciqe such 
pqwers 'rnd o,rf)rm s ~ z ' l  d u t ~ s ,  a? may be dssigned to him by the 
Vice-Chancellor. 

(5) Tn the ca9t of ~llness o r  absence o r  leave of t h e  Vice- 
Chanczllor or  in 1-1v oth-r contin?-ncy, the Pro-Vice-Chancellor 
\ball nresid- ovrr the meetings of the A a r d e m ~ c  council and shall 
exercise SLI::I ot\er powers and perform such duties as may be 
n ,s~gned to him by the Vice-Chancellor. 

( 6 )  In the case of illness or absence or  leave of the Pro-VifC- 
C'hdne, lor or I U  any other contingency, the Chancellor may appolht 
a pc r s~> l  from ammgst the Deans of Facult~es of the University 
to act i i  I\-, ?r3-V1ce-Chancellor or mahe such other arrangements 
a5 he . - a ,  t1117k Cit far the d1~p3sdl of business in the absence of 
the I?,,) V~cc-Ct~aucellor,  The C4ancellor shall determine tfle 
cmo!t I, e !  tc  cr zllolrances payable to  the peryons temporar~l) 
1 LI, ec' to ( ' i ~ c l  nryc t'-e f a r . ~ ~ 1 ) 7 i  of the Prc-Vlce-Chancellor 



Appointment, 
powers, duties 
and conditions 
of m i c e  of 
Registrar. 

Authorities of 
th.: University. 

Board of 
Govcrnora. 

112. (1) The Registrar shall be appointed by the Board of 
Gofernors on the recommendations of the Vice-Chancellqr for a 
per$ons of three years which may be extended by another term of 
three years. 

I (2) The terms and conditions of service of t5e Registrar shall 
be uch as  may be determined by the Roard of Governors. 

e Registrar shall be ex officio Secretary of the Board 
Academic Council. 

duty of the Registrar to,- 
I 

(a) be custodian of the records, common seal and such 
other property of the Un~versity as the Board of 

1 Governors may commit to his charge ; 
I 
I (b) keep the minutes o f  all the meeting3 o f  the Board of 

i Geverndrs and the Academic Council ; 
I 
I (r)  conduct the official correspondence of the Board of 

Governors and the Academic Council ; 

(d )  arrange for and superintend the examination of the 
University : 

(e )  supply tn the Chancellor copies of the agenda of the 
meetings of the authqrities of the Uqiversity as soon a s  
they are issued and minutes of the meetings o f  the 
authorities ordinarily with a modth of the holding of 
the meetings ; and 

1 (,f) perform such 0th-r duties a s  [nay from time to  time be 
assigned to him by the Vice-C lancello- or  the Board of 
Governors of the University. 

f3. (I) The followin: shJl be the authorities of the 
rsity, name1yb:- 

Board of Govrrnrrs  : 

(ji] the Academic Coun:ll : 

(hi) the Faculties ; 

(hj the Board of Studies ; and 

(I/) Such other authorities a? may be declared by the Regu- 
lations to be authorities of the University. 

I 

4, (1) The Board of Governors shall cosist of a Chairman, 
ex qfficio members and six nominated members. 

l 1  

(bl The Chairman of the Bolrd oF Governors >hall be appointed 
by tlie Chancellor out of a pans1 of persons s f  national eminence 
in tkk fleld of Industry, Tech~o l sgv  or Tech uzal  Educatl on on 
the riecommendations of t h e  o u t ~ i l ~ i ~ _ g  Chalrnuan of t'le Board of 

Chan llor in respzct of such matters as may be sp:cif~ed by the 
Viee"ancel1or in thiq behalf from time to time and .;hall diso P exerc se such powers and pezform such 



Provided that the first-Board of Governors of the University 
Shall be appointed by the State: Government. 

(3) The term of  appointment of the Chairman of the ~ o a r d  of 
Governors shall be for a period of three years and he shall be 
eligible for re-appointment for another term for the same period. 

(4) The Chairman of the Board of Governors shall ordinarily 
preside over the meetings of the Board of Governors and the 
Convocation of the University in the absence of the Chancellor. 

(5) The Chancellor shall appoint the following members of 
the Board of Governors for a period of three years and they shall 
he eligible for re-appointment for another term of the same pe- 
riod. namely : - 

Ex oficio members .- 
(1) Vice-Chancellor, Punjab Technical University, Jalandhar ; 

-. 

(2) Vice-Chancellor, IJniversity o f Roorkee, Roorkee,. . Uttar 
Pradesh ; 

(3) Director of Indian-Institute of Technology, Delhi ; 

(4) Secretary to Government of Puniab, Departtuent of 
Technical Education and Industrial Training ; 

( 5 )  Secrctary to  Government of Punjab, Department of 
Finance ; 

(6) Chairman of the North-West Committee, All India Coun- 
cil for Technical Education, Chandigarh ; and 

(7) President of the Confederation of Indian Industry or  his 
nominee. 

Nominated members : 

(8) Two members of the eminent industrialists : 

(9) Two eminent technologists : 

(10) One Principal of colleges by rotation ; and 

(11) One Head of the Department out of Heads of Depnrt- 
ments of the University by rotation. 

(6) The Cnancellor may on the recommendatiotls of the Vice- 
Chancellor cancel membership of any person who ceases to hold 
office by virtue of wh~ch  he become such a member, 

(7) When a vacancy occurs in the Board of Governors by 
resignation or death of a member o r  otherw~se, the vacancy &all 
be filled in the manner provided in sub-sections (2) and (5) ; 



Provi ed that the person who fills such vacailcy shall hold 1 office for the unexpired portion of the t rrm for wFich the pet son 
in whose nlace he becomes a member would have otherwise conti- 
nued in d ffice. 

(8) b h e  Board of Governors shall be the Supreme aufhoritr 
of the Udiversity and shall have the following powers and func- 
tions :- 

(a) i o  superintend and control affairs of the University ; 

(b) o recommend to the Chancellor, the appointment of tFc 
ice-Chancellor from a nanel of not lecs than three a r d  
ot more than five persnns of eminence from the 
f IndustrvlTechrclrgy/Technical Edilcarion as prer,, ' 
v a high-level "Search Committee" comnrisine t l  r f 

eersnns of eminrnre in the fieldq of !ndustry/Technolcp 
Tachnical Education ; 

(bb) to recommend t h ~  ~molllrnentq a r d  terms and conditionq 
pf service of the Vice-Chancellor ; 

( c )  lo  approve academic programmes ; 
I 

frame and approve rules and re,oulations of the 

fe) t o  create D e p a ~ t ~ ~ n t ~ C ~ n t r ~ ~ ] P ~ - h ( ~ o t ~ t P n a - d  o r  studies 
for running various ac~demic  p-cfr2tiimcs : 

to create faculty and staff positions in univers~t) ; 

(g) ko approve the t'n~versity Budget ; 
I 

o administer 2n.J prn+rol t h ~  f i ind~ of th~T'niversitv and 
authorise tFe ape?-irg and operation cf Rank Accounts: 

o accept. transf?r a n 4  otherwize control tbe mcvrable, 
mmoveable and intrllpctual prrperty of the University : 

lj) in  decide unon t h e  form and use of common seal of tFe 
University ; 

0 appoint such committees a c  mav be required for the 
functioning of the University ; 

o approve the emoluments and terms :!ctl cond~tions ol 
ervice of the faculty and staff of the T J n ~ ~ e r s i l y  ; 

( m )  t o  approve the performance of works and servcccs,r,n 
contract. 

(9) An annual meeting of the Board of Go\ernors s'lall 1-2 

held on d date to be fixed by the V~ce-Chancellcr In consaltat4 n 
with the ha~rman of the Baard of Governors. At 311ch annrI% l 
meeting, report of working of the Unlvers~ty du r~nq  the prevlou\ 
year together with a ctatenient of the receipts and t! e expendlt, tc,  
the balan i: e-sheet and financ~al estimatzs sl-all kc prcscntcd. 



(10) Special meeting of the Board of Governors may be 
convened by the Chairman of the Board of Governors as and when 
necessary. 

(11) The members 'of the Board of Governors shall be entitled 
to  such allowances, if any, and the sitting fee from the University as 
may be provided in the Regulations hut no members other than the 
persons referred to in Clauses ( I ) ,  (10) and (11) of sub-section (5) 
of this section shall be entitled to any salary by reasons of this 
sub-section. 

15. (1) The Academic council shalkbe the Academic Body of Academic 
the University and  shall, subject to the provisions of this Act and Council. 
Regulations have Control and general regulation and be responsible 
for the maintenance o f  standards of instruction, education and ' 
examin~tion within the Universitv and shall exercise such other ' 

powers and perform such other duties as may be conferred o r  
imposed upon it by the Regulations. It shall have the right to 
advise the Board of Governors on  all academic matters. 

(2) The Academic Council shall consist of the following 
members, namely :- 

(1)  Vice-Chameellor ; Chairman 

(7)  Pro-Vice-Chancellor : Member 

(1) Bean of Faculties ; Members 

(4) Heads of the Departments! 
Schools of the Universities ; Members 

(5) One Professor from each 
Department/CentreiSchool of 
the University other than 
the Heads of the Depart- 
nlentiCentreiSchool by rota- 
tion : Member 

(6) Principal of all Colleges : Mem5er.s 

(7) Two eminent Industrialists 
nominated by the Board of 
Governors ; Members 

(8) Two eminent Technologists 
tlominated by the Board of 
Governors Members 

The nominations of members at  Serial Nos. 5, 6, 7 and 8 
shall be for a period of two years. . 



Finance 16, (1) The Finance Committee shall consist of the following, 
Cammitic@. persons,  lamely :- 

(i) the Vice-Chancellor as Chairmaa ; 

( i i )  ' &e' Secretary to  the Government of Pupjab, Department 
lnanee : df  F' 

h c i i i )  $ e Secretary to the Government of Puniab,. Departmeflt 
f Technical Education and Tndustrial Tralmng ; and ' 

(Iv) t h o  members of  tF*  Board of Governors to benominated 
dy the Chairman of the Board of Governors. 

(2) *he Finance Committee chall advise the Board of Gover- 

i s  
hors on all fillancia1 matters, 

Powers and . 
duties of the 
authorities of 
the University. 

Making amend- 
ment. repeal and 
operations of 
Regulations. 

to the ~rovisions of this Act, the Constitution, the 
d n t i e ~  of the authorities of the Univercitv other than 

of G O V P ~ T I O ~ S  all? tl-e Academic Council shall be pro- 
the Regftlations, 

18. (1) The firqt Regulatinns nf the Uoiver~itv shall be made 
by the St', I te Goverment and notified in the Official Gazette. 

(2) kh- Roard of Gcvernors ma", from time to time make new 
o r  additio~nal Regulations o r  may amend or repeal the Regulations: 

not propose the 
of the Regulations affecting the siatus. powers 

the Unisersitv until 
given an opportunity of expressing an  

apd any opinion so expressed shall be 
by the Board of Governors, 

(3) -$very new Regrlaiirns or addition to  the Regulations or  
any amenhment or reneal of a Regulation shall require the appro- 
val of thd Board of Governor\ who may approve, disallow o r  
remit it fhr further consideration. 

Reg:klations. ubject to  the nrovisiols of this Act, the ~ep t~ la t ions  may 
all or any of the following matters, namely :- 

he constitution, powers and duties of the academiccoun- 
il and such other authorities 2s may be deemed necessary 

to constitute from time to  time ; 
I 

( h )  'the appointments, powers and duties of the Officers of 
the University ; 

(c) the Constitution of a Pension or Provident Fund and the 
ystablishment of an insurance scheme for the benefit of 
the officers and other employees of the University ; 

( d )  /the confernlent cf. Rcnorary degrees ; 

, ( e )  /he withdrawal of degrees, diplomas, certificates snd other 
Qcademic distinctions : 

(f) the establishment and constitution of f< cultics, Depart- 
ments, halls, hostels, colleges, centre\ and s c h o ~ l s  I; 



(,a) the cotlditions under which colleges ~chools  and centres 
may be admitted to the pr'vileges of the University and 
withdrawal of such privileges ; 

(h)  the admission of students to the University and their 
enrolment as  such ; 

( i )  the courses of study to be laid: down for all degrees. 
diplomas and certificates of the-University ; 

( j )  the degrees,-.diplomas, certificates and other academic 
distinctions to be awarded by the University, the qualifi- 
cations for the same and the amounts to  be taken rela- 

ting t o  the granting and obtaining of the same ; 

( k )  the fees t o  be charged for courses of study in the 
University and for rdmission to  the examinations. degrees, 
diplomas and certificates of tke University ; 

(I) the conditions for the eward cf fellowship scholarships, 
studentships, exhibitions, medals and prizes ; 

( m )  tbe conduct of examinations includi~g terms of office and 
manner of appcrintment and the duties of examining 
bod~es, exaniiners and moderators ; 

(n) the maintenance of discipline among students at  the 
University ; 

io) the7conditions of residence of atudents a t  the University; 

( p )  the emoluments-and terms and conditions of service -of 
the officers andzemployees of the University ; 

( q )  the management of Colleges, Schools and Centres founded 
or  maintained by the University ; 

( r )  the snperv~sion and inspection of colleges, schools- and 
centres admitted to the privileges of the Univers~cy : and 

( rll other matters which by this Act or  may be provided 
for by the Kegula:ioiis. 

20. ( 1 )  The authorities of the. University may.  make Sub- sub-~egulatlos 
Regulations consistent with this Act al:d Regulations :-- 

(a) laying down, the proced~sre to be.observed at  their mect- 
ings and the number of members requrred to form a 
quorum : 

(h)Tpro\ id~ng for zll matter> wh~ch by this Act and Regula- 
tlonc are to be speczfird. 

(2) E\cly autlicrlty of tkep' unl\e;slty shall mcLc Suk 
Regu'ztlcna ?prcv~ding .fc r the gilrng of norite to r t e  nieniters ot 



12 

such authority of the date< o f  meetings and of the bnsiness to be 
considered a t  meetings and for the keeping of a record of the pro- 
ceedings of the meetings. 

Grant by the h 21. (1) The State Gcvrrnment may from time to time provide 
state bovcm- suc amo1:nts by way of grsnts for meeting the capital recurridg or  
ment. other expenditure of the University as it may deem fit. 

I 
1 (2) Withcut prejudice to tl-e generality of the foregoinp provi- 

c i n l .  t1.e ';tate Government ch- l l  provide a minimum annual prrnt 
of kupeez two crcres to  the University for meeting its recurring 
expenditure : 

i Provided that if during any financial year rhe entire amount 
of he aforesaid grant is not utilised for meeting the recurring 
ex enditurp, the unutilised b ~ l a r r e  may. wit11 the prev~ous sanction 
of he State Government, be utilised for meeting capital expendi- 
tur of the University. 

Annual Report. 22. The Annual Report nf the TJniversity shall be prepared 
and shall he submitted to  tFr Roard of Governors for apprnval 
at 'ts annnal meeting on or  before such date as  may be prescribed 
by Regul~tions. 

Annual Accounts. 

i 
6 23. The accounts of the Income and expcrditure of the Uni- 

ver ity shall he submitted once in every year t o  the State Govern- 
meht for such examidations P P ~  audit as the State Government 
map direct. The accounts when audited shall be published in the 
Punjab Government Gazette. 

Acts of proceed- ) 24. No. act done, or  proceeding taken, under this Act by any ingq of authori- 
ties and bodies aut ority o r  any other Fody of the University shall he invzlid 

inva'ldated me ely on the ground of any : - by vacanclcs. ! ~ 
(0) vacancy or defect in the constitution of the authority er 

body : 

( h )  c'efect or irregularity In nomination or  appointment of a 

I 
ye.son acting as a member thereon : and 

1 (c) d t f x t  or  irregularity in such act or proceeding, not 
1 affzcting the merits of the case. 

D~rot~tes  abuat 25. if any question erises whether a person kas bccn doly 
constitution of noni~noled c r  appointed c r  is entitled to be a member of a n y  
authorities and 
b o d ~ s .  authorily or body of the TJniversity, the matter :hall be referred 

to f h -  C1:sncellor whose decision thereon shall be find. 

I 

I 
I 



26. If any dltli~ulty arlses w~thrrepect  lo Lhc entahlishrnent of Poners d i l d  

the University o r  In connection wlth the first meet~ng of ally nutho- dutl" orthe 
rlty of the Uni\er,ity or  otherwi~e in first glvlng effcct t~ t he  ~ ~ ~ h $ ~ ~ ~ ~ y .  
provisions of this Act, the  State Government may at any time heforc 
any uuthor~ty of tbe Ilnlverc~ty lids been consi~tuted, by older make 
any appointment or  do anytlling consistent so far as m.q he w ~ t h  
the provisions of thlr Act, which appe'trs to i t  necessary ol expe- 
d ~ e n t  for the purpoqe of remoblng the dificulty and every such 
order shall have effect as if such appointment or  action had beer1 
made or  taken 111 the manner prov~ded In this Act. 

27. (1) The Punjab Techni:al I i n l v e r ~ l t ~  Ordinance 1996 Repeal and 
(Punjab Crdiilance 5 of 19961, 19 hereby repealed. iavlng. 

(2) Not a i t h  s tand~ng suc5 repeal, anyth~ng done o r  any action 
taken under the Ordrnan~e referred to in sub-section (I), shall be 
deemed to have bee11 dt nc  or taken 1 1 1  d e ~  the corre5pondin.g 
provision\ of t:iis Act. 

Punjab Govt, Press, MohaIi-3361)-I 1.97- 1455-(Art, Paper) 
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Short title and

commencement.

Amendment in

the long title of

Punjab Act 1 of

1997.

PART I

DEPARTMENT OF LEGAL AND LEGISLATIVE AFFAIRS, PUNJAB

NOTIFICATION

The 1st October, 2014

No. 29-Leg./2014.-The following Act of the Legislature of the State of

Punjab received the assent of the Governor of Punjab on the 5th Day of

September, 2014, is hereby published for general information:-

THE PUNJAB TECHNICAL UNIVERSITY (AMENDMENT)

ACT, 2014

(Punjab Act No. 28 of 2014)

AN

ACT

further to amend the Punjab Technical University Act, 1996.

BE it enacted by the Legislature of the State of Punjab in the Sixty-fifth

Year of the Republic of India, as follows:-

1. (1) This Act may be called the Punjab Technical University

(Amendment) Act, 2014.

(2) It shall come into force at once.

2. In the Punjab Technical University Act, 1996 (hereinafter referred

to as the principal Act), in the long title, for the words "THE PUNJAB

TECHNICAL UNIVERSITY", the words "THE I. K. GUJRAL PUNJAB

TECHNICAL UNIVERSITY" shall be substituted.

3. In the principal Act, in section 1, in sub-section (1), for the words

"the Punjab Technical University", the words "the I. K. Gujral Punjab Technical

University" shall be substituted.

4. In the principal Act, in section 2, in clause (f), for the words "the

Punjab Technical University", the words "the I. K. Gujral Punjab Technical

University" shall be substituted.

5. In the principal Act, in section 3, in sub-section (1), for the words

"the Punjab Technical University", the words "the I. K. Gujral Punjab Technical

University" shall be substituted.

Amendment in

section 1 of

Punjab Act 1 of

1997.

Amendment in

section 2 of

Punjab Act 1 of

1997.

Amendment in

section 3 of

Punjab Act 1 of

1997.
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6. In the principal Act, in section 14, in sub-section (5), in clause (1),

for the words "Punjab Technical University", the words "the I. K. Gujral Punjab

Technical University" shall be substituted.

H.P.S. MAHAL,

Secretary to Government of Punjab,

Department of Legal and legislative Affairs.

Amendment in

section 14 of

Punjab Act 1 of

1997.

601/10-2014/Pb. Govt. Press, S.A.S. Nagar
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PART I

GOVERNMENT OF PUNJAB

DEPARTMENT OF LEGAL AND LEGISLATIVE AFFAIRS, PUNJAB

NOTIFICATION

The 15th April, 2015

No. 15-Leg./2015.-The following Act of the Legislature of the State of

Punjab received the assent of the Governor of Punjab on the 10th Day of

April, 2015, is hereby published for general information:-

THE I.K. GUJRAL PUNJAB TECHNICAL UNIVERSITY

(AMENDMENT) ACT, 2015

(Punjab Act No. 15 of 2015)

AN

ACT

further to amend the I.K. Gujral Punjab Technical University Act, 1996.

BE it enacted by the Legislature of the State of Punjab in the Sixty- sixth

Year of the Republic of India as follows:-

1. (1) This Act may be called the I.K. Gujral Punjab Technical

University (Amendment) Act, 2015.

(2)  It shall come into force on and with effect from the date of its

publication in the Official Gazette.

2. In the I.K. Gujral Punjab Technical University Act, 1996,

(hereinafter referred to as the principal Act), for section 14, the following

section shall be substituted, namely:-

"14. (1) The Board shall consist of a Chairman, a Vice-Chairman,

seven ex-officio members and six nominated

members.

(2)  The Chief Secretary of the State of Punjab shall be  the Chairman.

(3) The Principal Secretary to Government of  Punjab, Department of

Technical Education and Industrial Training shall be the Vice-Chairman.

Constitution

of the Board

of Governors.

Short title and

commencement.

Substitution of

section 14 of

Punjab Act 1 of

1997.
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(4) (a) The Chairman shall ordinarily preside over the meetings of

the Board.

(b) The Chancellor shall preside over the convocation of the University

and if he is unable to preside over the same then the Chairman

shall preside over the convocation.

(5) (a) The Chancellor shall nominate the following members of the

Board for a period of three years and they shall be eligible for re-nomination

for another term of the same period, namely:-

(i) two members from amongst the eminent Industrialists;

(ii) two members from amongst the eminent technologists;

(iii) one principal of the college by rotation from amongst the

colleges affiliated with the University; and

(iv) one head of the department by rotation from amongst the

heads of the departments of the University.

(b) The following shall be the Ex-officio members, namely:-

(i) Vice-Chancellor, I.K. Gujral Punjab Technical University,

Jalandhar;

(ii) Vice-Chancellor, Maharaja Ranjit Singh State Technical

University, Bathinda;

(iii) Secretary to Government of Punjab, Department of Finance;

(iv)  Director, Technical Education and Industrial Training, Punjab;

(v) Chairman of the North-West Committee, All India Council

for Technical Education,  Chandigarh;

(vi) President of the Confederation of Indian Industry or his

nominee; and

(vii) Director of Indian Institute of Technology, Ropar.

(6) When a vacancy occurs in the Board due to resignation or death of

a member or otherwise, the same shall be filled up in the manner provided in

sub-section (5):

Provided that the person who fills such vacancy shall hold office for the

un-expired portion of the term for which the person in whose place he becomes

a member would have otherwise continued in office.
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(7) The Board shall be the supreme authority of the University and

shall have the following powers and functions, namely:-

(a) to superintend and control the affairs of the University;

(b) to recommend the emoluments and terms and conditions of service

of the Vice-Chancellor;

(c) to approve academic programmes;

(d) to frame and approve regulations;

(e) to create  Departments/Centres/Schools/ Boards of studies for

running various academic  programmes;

(f) to create posts of faculty and staff  positions in the University;

(g) to approve the University budget;

(h) to administer and control the funds of the University and to authorize

the opening and  operation of the Bank Accounts;

(i) to accept, transfer and otherwise control the moveable, immoveable

and intellectual property of the University;

(j) to decide upon the form and use of common seal of the University;

(k) to appoint such committees as may be required for the efficient

functioning of the University;

(l) to approve the emoluments and terms and conditions of service of

the faculty and staff of  the University; and

(m) to approve the performance of works and services on contract.

(8) An annual meeting of the Board shall be held on a date to be fixed

by the Vice-Chancellor in consultation with the Chairman. In such annual

meeting, report of working of University during the previous year together

with the statement of the receipts and expenditure, the balance sheet and

financial estimates shall be presented.

(9) Special meeting of the Board may be convened by the Chairman

as and when necessary.

(10) The members of the Board shall be entitled to such allowances, if

any, and the sitting fee from the University as may be provided in the regulations,
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but no member other than the persons referred to in sub-clauses (iii) and (iv)

of clause (a) and sub-clause (i) of clause (b)  of sub-section (5) of this section

shall be entitled to any salary.

(11) Five members, including the Chairman, shall constitute the quorum

at any meeting of the Board.

(12) In case of difference of opinion amongst the members, the opinion

of the majority shall prevail.

(13) Each member of the Board, including the Chairman, shall have one

vote. If there shall be equality of votes on any question to be determined by

the Board, the Chairman shall, in addition, has power to exercise a casting

vote.

(14)   Every meeting of the Board shall be presided over by the Chairman

and, in his absence the Vice- Chairman shall preside over the meeting.

(15) Any resolution, except such which is placed before the meeting of

the Board, may be adopted by circulation amongst all its members. Any

resolution so circulated and adopted by a majority of the members, who have

given their approval or disapproval of such resolution, shall be as effectual

and binding as if such resolution had been adopted in a meeting of the Board:

Provided that for any decision by such circulation at least four members

of the Board must support the resolution in writing.

3. In the principal Act, after section 14 so substituted, the following

section shall be inserted, namely:-

"14-A.  (1) The State Government shall have the powers to make a

reference to the University with regard to any matter of

policy or in respect of any act done by the University in

contravention with the provisions of this Act or the

regulations made thereunder.

(2) The University shall report to the State Government about the action,

if any, as it proposes to take or has taken upon the reference made under sub-

section (1), and shall submit an explanation to the State Government, if it fails

to take action.

(3) If, the University fails to take action on such reference to the

Powers of the

State

Government.

Insertion of

section 14-A in

Punjab Act 1 of

1997.



satisfaction of the State Government within a reasonable time, it may after

considering explanation submitted by the University, issue such directions

consistent with this Act, as the State Government may consider necessary

and the University shall comply with such directions.

(4) The State Government may, at any time, arrange for an inspection

or enquiry into the affairs of the University by such authority or person as it

may specify, to satisfy about the proper and effective functioning of the

University and also upon any matter connected with the administration and

finances of the University.

(5) The University may authorize any person to represent it on the

inspection or enquiry referred to in sub-section (4).

(6) On receipt of the report of inspection or enquiry referred to in sub-

section (4), the State Government may examine the same and give such

directions, as it may consider necessary, to the University.

(7) The Vice-Chancellor shall within a period of thirty days from the

date of receipt of the directions given under sub-section (6), send an intimation

to the State Government about the action taken by the University in pursuance

of the said directions.

(8) On the expiry of the period specified in sub-section (7), the State

Government may, after considering the intimation, if any, received from the

Vice-Chancellor, issue such directions to the University, as it may consider

necessary and the University shall comply with such directions.

H.P.S. MAHAL,

Secretary to Government of Punjab,

Department of Legal and Legislative Affairs.

0750/04-2015/Pb. Govt. Press, S.A.S. Nagar
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